Hp

Penal Code read with Section 34 of the
Indian Penal Code, and further investigations
are procecding.

B.O.H

12. 22 hrs
BUSINESS OF THE HOUSE

SHRI P. RAMAMURT! (Madurai) :
Mr. Spcaker, Sir, il you look at the Order
Paper for today you will find that item No.
10 relates to a motion which says :

“That the statement made by the
Minister of Home Affairs on the 6th
March, 1969 regarding the Address by
the Governor of West Bengal to both
Houses of the State Lggislature assembled
together on the 6th March, 1969, be
taken into consideration.”

I understand that on Thursday last a
substantive motion was given by my hon.
friend Shri Madhu Limaye which sought to
disapprove the conduct of the Governor in
skipping over things frem the Address.
Under rule 186 that substantive motion, F
belicve, is quile in onder because H  satisfies
all the conditions in order that a motion
may be admissible laid down under that
Rule. There is not even one condition that
substantive motion does not fulfil. And, in
point of time | understand that was the first
motion that was given. Probably, due to
imadvertence it might have cscaped the notice
of your office. If that be the case | believe
that the discussion should take place on such
a substantive motion rather than on the state-
ment made by the Home Minister which is
nothing because the Home Minister only said
that he is coflecting the information. What is
the discussion that can teke place oa a sale-
ment that he is collecting the information ?
Let him collect the information and place it
before the House. We have to wait till he
has collected the information. Therefore, 1
think some mistake has been committed. [
did not want to raise this point at 4.00 P. M.
today when we take up this subject because
if that mistake has. been cormmitted that mouy
be corrected and a discussion started on a
substantive motion. If Shri Vajpayee wants
to move that motion F think Stwi Madhu
Limaye will have no- objection whatsoever.
1t is only a question of having this discussion

on a substagtive motion.

PHALOUNA 19, 1e98 (S4KA)

b.o.m 214

MR. SPEAKER : Anybody caa meove an
amendment to this motion also. Shri Madhu
Limaye's motion was made much earlier. A
Aamber of meiions came in on s0 many
things. Therefore, I requested Shri Limaye to
consult all leaders of the Opposition and give
a common motion. There must be some in-
formation before the House for hon. Members
to discuss. Then we got the information that
some paragraphs were not read. B is very
difficult for the Speaker to fix up a time and
say which is the first motion that has been
received. I do mot blame the office for what
has been put down. I take the whole respon-
sibility. I gave instructions to them one hour
before Parliament met. The statement made
by the Home Minister on the floor of the
House is the authoritative information for
this House. Now we are comsidering the
legatity of it—whether the Governor can skip
over passages, whsther it is right or wrong.
We are considering only that point. On this
question the cerrect officigh information that
this House had was the statement of the
Home Minister. Therefore, | put that deadline.
Further, this resolution does not prohibit any
hon. Memsber from moving an  amendment,
disapproving the motion or approving it
The House has a right to do it. But since
the motion has been aditted, there is no
question of changing it.

As is the practice in this House, I would
request every party to give the names of
their representatives who will partipate in this
discussion. Though therc are many names in
this list, it does not mean that everybody
from that list will be called. We are not
folowing that practice. Each party can give
one name. Also, any member can give notice
of an anmendment up to 2 o'Clock or3
o'Clock, approving, disapproving or condemn-
ing anything. But now this motion has been
accepted  and admitted, to say that it should
be changed is wrong. All the parties may
give the names ol their representatives who
will speak on this motion. We will take it
up at 4 P. M.

ot A fead (7)) : worw WA,
CCESEINEC RS AR I L
drass ) afeT 3980 927 wTAAY
wx A fawr ¥ far BA Tt 77
EitE el

MR. SPEAKER
Nirnuy.

:I have given my



ns 8. 0. H.
oft wy fowd : e X XD aw@ AL
g iamy &7 s o ael & a9
ara #ifore | § are w3 3 g § e
T AT GG TEAT AW F, T AR
# a & et Al § 1 WX A
wzEg, o fgda get ar s wee fegrd
JMAYEY, TH WEATT FT AW FIAT AR &,
A gad A1 e A @ AT EET
fag gz 3 f% AU I wwm g, IER
orq 719 ATy 1 IESr g N qEyd
o FT 1

MR. SPEAKER : As I have already said,
I have given my decision. Now if you

want to make a speech, 1 have no objection.
But I have given my ruling already.

SHRI RANGA (Srikakulam) : What is
there to argue about your ruling ? Is It not
final ?

MR. SPEAKER
happening now.

st An famd ;s I A
g@® ZT &1 HIE AT AENE | AT
sEeqr F1 WA 81 WO WA AT A
hifad |

SHRI RANGA : 1 may inform Shri
Limaye that I am dealing with the chair and
not with him. The chair has given its ruling.
Now, how could objection be taken to that ?

(Interruptions:

st 7y famd : wegw wgzm, #
SaTAT F1 9% IST @I § |

ft i wa (g8) : weaw w ey,
mANE agEy, A 7y foaad, Qe W
AT I W E 1 T IE OEE WE
wrET I3 F1 afewr 7@ § ?

MR. SPEAKER : I would not allow
all this. What rule T have violated ? There
cannol be any point of order on the ruling
of the Speaker. How can there be a point
of order on that ?

But that is what is
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st vy fowd - werw w@EE, WIOE
sfan 9T F17  qEE WTE W TS0 @

37

MR. SPEAKER : Now what is the point
of order ?

st ay fomd : gege wEQE, W9
0 ama ar gfad 7.

! fira T (FY) ;&7 ge ?

st wy feomd : wAdT asw @
osaer 751 § |

SHRI SHEO NARIAN : Sir, 1 would
request you to put an end to all this. Every
day after lunch hour, at 2 O'Clock some
point or other is raised, saying the Speaker
has said this or that.

MR. SPEAKER : That is why 1 am
finishing it now. Now this motion had been
admitted. This discussion is closed ; there
will be no more discussion about it. If Shri
Madhu Limaye wants to argue on any other
point, he may do so. On this point, he has
sought my permission to raise it and 1 have
allowed him to raise it. He was kind enough
to inform me also that he was raising it. A
decision has been taken on that point and that
issue is closed. If he wanted to raise any
other point, if he had written to me, 1 would
have allowed him. I have no objection to it.
But now there can be no discussion on this
point.

sit ww fawd : wew wEiEw, AT
aR @ f& w9 w7 a1 fF W w4-
geafy & 1€ wearE wim, @ ST 99
9T farwrT w3

MR. SPEAKER : I my self announced it
that if all the parties want to move it, they
can do so.

Wt ag fewd: oo% ae {7 wew
@ & Aarel & arg awrda w7 § fee
AT ) G w7 w;gar § oA
ag wrag 78 & 5 9 o sem @y
ar, wafag g8 § ag ey v v 0



a9 B.O.H.

wirad & 9 fogEt a sfaaw
TR 1w &7 a1 wfgwr W ogw
off Tyl # fear mar ar 1 & @ sw@w
®) Jq w3 7 A fuwrT A arowady ar A
fets mwoit WY 3 & frg are g o=
FIA Y T AR F dre 2o w1 F agelt
o 7T W gAR Afew 1€ 9T TAN-
g+ art ¥ 715 fqars T8 @ /%A1 g—
ar gk are faege fagw oY FIgA &
w3 ¥ 7y aweefeq wimw fear | =
wena &Y wig At arydy g@ &7 A
g o g e fAD g7 53 & w0
uqa fam 7Y @zar g1 & fagtal oY ara
FT W F ! AT 7AW IFCE
“That this House disapproves the action
of the West Bengal Gowvernor in not
acting strictly as a constitutional head
inasmuch as he has refused to read the
text of the mandatory address, as drafted
by the Cabinet of West Bengal, and
provoked ugly scenes in the Legislature
and raised a needless constitutional contro-
versy with frightful implications to the
already strained Centre-State relations and
the future of democracy in this country™.
Tq wearq 9T 2w gAw Fwaw, @
fo mro (wifiee), o do WTEo,
ST FHEE 1 T q o qrAT F A
51 qIGIGAT F, I G4 GEA| § qEA@T
g0 owa § owig A areRdt A ww
weara # ¥ T AR AN g¥w A
feadt & &, 73 v cavw 7 {1 Afe
gerefeq SEaid WY | gafdac @9 ™
T H MY FOwET AR & AT F AR

frarg afsd

MR. SPEAKER : The njrnay has already
been given. I am not going to change it.

oft ww fomd : ag famge w7 ¥
ag vgrarfaar, WAl @ 1 ag faw &
fawrs 2 1

MR. SPEAKER: I have given my ruling,
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whether you like it or not. It is there. There
will not be any change.

12 31 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd

MR. SPEAKER : We now take up the
General Budget. We have already taken 4
hours and 50 minutes. Another 15 hours and
10 minutes remain. Shri Manoharan.

SHRI MANOHARAN (Madras North) :
Mr. Speaker, Sir at the outset let me offer
my birthday greetings to the author of the
present Budget, Mr. Morarji Desai. He is
now 73. He stands between the two mighty
orders, the order that is dead and the order
that is emerging. He might have seen in
life much and gained rich in experience, not
only political but social, economic and what
not of the country. [ can console myself by
thinking that our Finance Minister can be a
better guide, though not a good master, of
the affairs of the country. Mr. Morarji
Desi knows better than anybody else regar-
ding the affairs of the nation. He knows
where the wind is blowing ; he knows where
the shoe pinches. So, | want to make some
observations for the consideration of our
Finance Minister.

After 1967 General Elections, the
country has got the unigue opportunity of
passing through a certain mental and intel-
lectual revolution. The people in the country
are now trying to write the history of their
own. The monolithic order, the Congress
Party, enjoyed in the past 20 years has been
smashed to smithercens and the myth that
the Congress Party alone could deliver the
goods has been exploded. All over the
country, a sense of responsibility is aroused
and a sense of participation is registered.

12.33 hrs.

[MR. DEPUTY-SPEAKEK—in the Chair)

It is true that the fathers of the Consti-
tution had thought that till eternity one and
the only party, the Congress Party, will rule
the country and they would not have visuali-
sed a sort of contingency that the Congress
Party may go to the walls and the opposition
may lakc up the administration of the



